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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

CRI M NAL APPEAL NQ(s). 716-717 OF 2008

ADALAT PANDI T & ANR Appel | ant (s)
VERSUS

STATE OF Bl HAR Respondent ( s)

(Wth appl n(s) for exenption fromfiling OT.)

WTH Crimnal Appeal Nos. 119-122 of 2009

(Wth appln. For bail and pernission to file addl. docunents and
with office report)

Crimnal Appeal No. 833 of 2008

(Wth office report)

Criminal Appeal No. 1907 of 2009

[with appln. For bail and with office report)

Date: 13/04//2010 These Appeal s were called on for hearing today.

CORAM :
HON BLE MR JUSTICE V. S. S| RPURKAR
HON BLE DR JUSTI CE MUKUNDAKAM SHARVA

For Appell ant(s)
CRL. A. NOS. 119-122 Nagendra Rai, Sr. Adv.
Shant anu Sagar, Adv.

. Smar har Si ngh, Adv.
Abhi shek Si ngh, Adv.
T. Mahi pal

CRL. A. NO 833 S. B. Sanyal , Sr. Adv.
Braj K Mshra, Adv.
Abhi shek Yadav, Adv.
Aparna Jha, Adv.
Tanushree Sinha, Adv.

7533 33333

CRL.A. NO 716-717/08 M. M P.Jha, Adv.
M. Ram Ekbal Roy, Adv.
M. Harshvardhan Jha, Adv.
CRL. A NO 1907/09 M. Bhattacharjee, Adv. (A C)

For Respondent (s) Ms. Kumud Lata Das, Adv. for
M. CGopal Singh, Adv.
. 2 .

UPON heari ng counsei thé Court made the follow ng
ORDER

M. S. B. Sanyal , | earned senior counsel appearing for
the appellants in Crimnal Appeal No. 833/2008 resuned his
argunents at 2.25 p.m and was on his | egs when the Court
rose for the day leaving the matter as part-heard.

Li st these appeals on 15.04. 2010 as part - hard.

(Pardeep Kurmar) (Shashi Bala Vij)



Court Master Court Master
15. 4. 2010:
CORAM & APPEARNACE : AS ABOVE:

M. S. B. Sanyal , | earned senior counsel appearing
for the appellants in Crimnal Appeal No. 833/2008 resuned
his arguments at 10.35 a.m and concluded at 11.15 a.m
Thereafter, M. MP. Jha, |earned counsel appearing for the
appel l ants in Crim nal Appeal Nos. 716-717

comrenced his argunent s and concl uded at 11. 30

Thereafter, Ms. Kunud Lata Das, |earned counsel appearing
for the respondent-State of Bi har commenced her argunents

and concluded at 2.55 p.m Thereafter, in rebuttal, M.
S. B. Sanyal , | ear ned seni or counsel appeari ng
appel I ants in Crim nal Appeal No. 833 of 2008
Nagendr a Rai , | ear ned seni or counsel appeari ng
appel l ant's in Crim nal Appeal Nos. 119-122

addressed the court for fifteen m nutes.
Argument s concl uded.
Judgnent reserved.
(Par deep Kunar) (Shashi Bala Vij)
Court Master Court Master
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